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1.1  Original Appiteaticin No:____________ 2009 

26 Mis. 1.titi•on No 	. 

3 	nteinpt 1etition No 	.• . 43 

4. eview Appitcatten No 	. 

Appflcnt(S) '.. A/ 
	

1•• 

• . kespendant($) 	U2l,ch 	-\ 2Vo 

Adv.Oté -for the Appiicnt(S) 	 c' 
'•... 	. 	

. 	 . 

Advocate for the Respondant(S) : 

	

I. 	,. 	 . 

08.06.2009 	.. 	Claiming revision of Pay )  the 
!his irp1ic:no..i s in turb, 	 . 

. 	Applicant has approached this Thbunci with 
•  F . ;r Ls 

(JeposiLd V.( 	 fh9present O.A.. filed under section 19 of the 

Adninistrative Thbunals Act, 1985 A copy of 
Paled 	

. 	this O.A. has already been supplied to 
4 

	

	
Mr 

Dy. F:~tr 
for 

/ 

/bf 

Dos,, learned AddI. Standing counsel 

Govt. of India. 

• Coil this matter on 09.06.2009. 

. 	

. (M.R.Mohanf'p); 
Vice-Chairman 

I 
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O.A.102 ofO9 

09.06..2009 	Heard Dr.N.KSingh, learnel 
counsel appeaxing for the Applicant-
and Mrs. M.Da, •.. learned 
AddL Standing counsel for the Uthon 
of Indin .(to whom a copy of this O.A. 
has already been supplied) and 
perused the materials placed on 
record. 

For - the reasons recorded • 

• • 	•-• sepatèly, this 0 .A stands -diposed 

'I 

(M.R.Mh) 	S.. 

Vice- Chaithfan 	•• '.. 
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CENTRAL ADMiNISTRATIVE TRIBUNAL 
GUWAHATI BENCH,, GUWAHATI 

O.A No. 102 of 2009 

Shri Nipamacha Singh 

By Advocate Dr. N.K. Singh 

The Union of India & others 
Versus 

Dated 09.06.2009 

Applicant 

Respondents 

By Advocate Mrs. M. Das, Addi. C. G.S.C. 

Present: The Hon'ble Mr. Manorajan Mohanty, Vice-Chainnan 

I. 	Whether reporters of local newspapers may be 
allowed to see the Judgment? Yes/No 

.2. 	Whether to be referred to the Reporter 
or not? r' 

Whether their Lordships wish to see the - 

fair copy of the judgment? Yes/No 

Whether to be forwarded tp 
other Benches?. Yes/No 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH GUWAHATI 

O.A. No. 102 of 2009 

The 9th  day of June 2009 

Present: 	The Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman 

Shri Nipamacha Singb, 
Resident of Bishnupur Bazar, 
Ward No.4, 
P.O. & P.S. Bishnupur, 
Dist. Bishnupur [Manipur], 
At present working as 
Junior Intelligence Officer-I 
S.LB. - Chasad 
Under S.I.B. Imphal, 
P.O. Lamphel, 
hnphal- 795 004. 

Applicant 
By Advocate Dr. N.KSingh 

Union of India 
represented by Assistant Director/G 
lB-HQRS, 
35, S.P. Marg, 
New Delhi- 110021 

Deputy Director, 
SIB (MHA) Imphal, 
Govt. of India, 
P.O. Lamphel, 
Imphal- 795 004 

Joint Director, 
SIB (MHA) Shillon& 
Govt. of India, 
P.O. Laban, 
Shillong,Meghalaya 
PIN- 793 004 

Joint Director, 
SIB (MHA) Kobima, 
Govt. of India, 
P.O. Kohima, Nagaland, 
PiN 797 001 

Respondents 
By Advocate Mis. M. Das, Addi. CGSC 
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O.k No.102 of 2009 
Oral Order 
09.06.2009 

Manoranjan Mohanty- Vice-Chairman: 

Heard Dr. N.KSingh, learned Counsel appearing for the Applicant and 

Mrs. M.Das, learned Mdl. Standing Counsel for Govi of India (to whom a copy 

of this O.A. has already been supplied) and perused the materials placed on 

Fe::eI -i: I 

Representation dated 16.10.2008 of the Applicant (to get a higher rate of 

pay for the period between 01.01.2006 to 24.12.2007 in terms ofthe rules framed 

after VIth Pay Commission Report) is stated to be still pending un-disposed with 

the Respondents and, in the said premises, the Applicant has approathed this 

Tribunal with the present Original Application filed under Section 19 of the 

Administrative Tribunals Act, 1985 with the prayer to the following effect;- 

"...the Hon'ble Tribunal be pleased to pass an 
order directing the Respondents to fix the pay 
scale according to the Vith revised pay scale 
and pay the arrears to the applicant for the 
period ofOl.0l.2006 to 24.12.2007." 

Applicant has placed on record a copy of the order dated 27.02.2009 of this 

Tribunal rendered in 0 ANo.24 of 2009 in the case between Shri 	Yengkhom 

Bhgya Chandra Singh Vs. Union of India & others); wherein it was only observed 

as under- 

"Applicant was drawing his pay in a distinct 
pay scale during the period from 01.01.2006 to 
24.12.2007 and, if that pay scale has been 
revised upwards (in terms of the Report of VIth 
Pay Commission) with effect from 01.01.2006, 
then, certainly, the Applicant is entitled to get 
the benefit of the said pay revision from 
01.01.2006 to 24.12.2007 and, accordingly, 
the appropriate authority should fix his pay 
with effect from 01.01.2006 to 24.12.2007 and 
release 40% of the differential amount of airear 
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(in favour of the Applicant) by end of March 
2009 and release rest 60% of the same after 
March 2009." 

With the above observation, that matter was left to the Respondents for 

taking needful action at their end promptly; in tenns of the Rule&fGoit 

Instructions. 

4 	Since the representation dated 16.10.2008 ofthe Applicant is stated to be 

still pendiflg with the Respondents un-disposed; without any waste of time, this. 

matter is remitted to the Respondents to give  a prompt consideration in the matter 

and grant him [Applicant] necessaly relief, as due and admissible under the Rules 

govemingthe field,within 120 daysfromthe date of receipt of a copy of this 

order. With the above observations and directions, this case is disposed of 

5.. 	Snd copies of this order to the Applicant and the Respondents (along with 

copies of this Original Application) by Regd. Post 	Free copies of this order be 
I , 

also handed over to the Advocates appearing for both sides. 

(Manoranjan Mohanty) 
Vice-Chairman 

cm 

11 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

• 	ORIGiNAL APPLICATION NO. o '2- OF 2009 

Application under Section- 19 of the A. T. Act of 1985 

Shri Nipamàcha Singh 	V 

.. ............. Applicant.  

- Vs -  
• 	 Urov o tnda Rep sei-. by 

Asstt. Director, IB- HQrs & Ors. 

V 	

V 	...........Respondents. 
V 	

V INDEX.' 	 - 

Particulars Annexure Page SL 
No. V _________ 

1 1 	V 1Synopsis  

2 List of Dates (Events) 2 	V 

3 Application 	 V V V / 	- 3 - 9 
4 Copy of Memo No. 39/E/IMP/Dep/(1) A 

2007-645 dated 06.07.2007 
. V 

t t 
5 Copy of Memo No; V  1 l/E/IMP/Prom! B 

2007(1) dated 29.12.2007 	
V 

V 

6 	• Copy 	of 	representation 	ted V 	C 

16.10.2008. 	 V  
D . I'i - 

7 	' Copy 	of OTbd€ 	dae4 27.C).09 , 

Vakalatnama 	V  V 	
• V 

- 	V  Centt dmil19tt iribUt1 

V 	 • 	 ,• 	2009 

V 	 V 	mr • 
twvvahati BenC1_J 

Filed by- 

a 
71Advocate. 

/fr Q4 
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DISTRICT:. BISHNUPUR(MANIPUR) 	T' 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 10 2 OF 2009 

Application under Section- 19 of the A. T. Act of 1985 

Shri Nipamacha Singh 

Applicant. 

Unor' o.?%dB Re.preS&e.4 by 
Asstt. Director, IB- HQrs & Ors. 

Respondents. 

SYNOPSIS 

The applicant was appointed to the post of Security 'Assistant of. the 

Subsidiary Intelligence Bureau under the Ministry of Home Affairs, Govt. of 

India on 2..1982. He was posted to different places of the North Eastern 

States as Compounder. He was reverted to his parent cadre w.e.f. 

24.12.2007. 

The VIIH Revised Pay,  Scale came into effect on 01.01.2006. as per 

the recommendation of the VITA  Pay Commission as a policy of the Govt. of 

India. The applicant claims that he is entitl9d to the V1TH Revised Pay Scale 

for the period for 01.12.2006 to 24.12.2007.. in spite of several 

representations to authority, the applicant's claim has not been granted. 

Hence the applicant filed this petition. 

Filed by- 
JS 

H 
?Aj5dvocate. 
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DISTRICT: BISHNUPUR(MANIPUR) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION NO. Jo Z OF 2009 

Application undr Section- 19 of the A. T. Act of 1985 

Shri Nipamacha Singh 
Applicant. 

Union f'?rtdt& RpreSer4 by 
Asstt. Director, IB- HQrs & Ors. 

Respondents. 

LIST OF DATES (EVE NI$ 

2. '2.1982 - 	Applicant was initially appointed as S.A. of the SJ.B. 

06.07.2007 - 	Applicant was asked to give his willingness or 

otherwise for absorption. 
Annexure- A. 

29.12.2007 - 	Applicant was reverted to his parent cadre. 

Annexure- B. 

16.10.2008 - 	Applicant submitted representation to the authority 

advancing his claim that his pay may be revised on 
the basis of VITH Pay Commission for the period 

from 01.01.2006 to 24.12.2007. 
Annexure-C. 

Filed 
tl 

/ 

t 
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IN THE CENTRAL ADMINISTRATIVE.TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION NO. ' 2 OF 2009 

Application under Section- 19 of the A. T. Act of 1985 

Shri Nipamacha Singh, 

aged about 48 years 

Resident of Bishnupur Bazar, 

Ward No. 4 

P.O. & P.S. Bishnupur, 

Dist. Bishriupur (Manipur). 

At present working as 

Junior intelligence Officer-I 

S.I.B. —Chasad, 

Under S.I.B. Imphal, 

P.O. Lamphel, 

imphal- 795004. 

.....Applicant. 
Unov of IrcJ& pe.ser'4d by 

1. 	Assistant Director/G 

IB-HQRS, 

35- S.P. Marg, New Delhi, 

PIN-110021. - 

I He 
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tuwaha'0 BenCh, 	
V 

2. 	Deputy Director 	V 

/ 
SlB(tHA)!MPHAL 	

V 

\ 
'Govt of India, 

P.O. Lamphel, 

V 	
imphal-795004. . 

3. 
7 	.5 

Joint Director, 

SIB (MHA) Shillong, 

V 	
'Govt. of india, 

SI 	 . 
I 

P.O. Laban, 

Shillong, Meghaiaya, 

V 	

,PlN-793004. '- 	

V 

V 	4 	Joint Director, 

V 	
- 	 V 	SIB.(MHA)Kohima, 

' GOVtV. of fridia, 

V P.O.Kohima, Nagaland, 
V 	

V 	

V 	

V 

V 	
pjN-797001. 	V 

V 	

V 	 V 	..... Respondents 

V 	

V 	

V 	
V 	

IN THE MATTER OF:. 	
V 

V 	

V 	

V 

V 	
V  Non-payment of VITY Revised 

V 
 Pay - 

Scale with effect from 01.01.2006 

to 24 122007 while the applicant 

was serving as Com pounder 	
V 

V 	 before he was reverted back to his 

parent cadre as JiO-I/G. 	
V V 

2 
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- AND- 

IN THE MAt utR OF: 

Articles 14 & 16of the Constitution 

of India. 

M 
	

PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

1. The present application is made against non-payment/ non-fixation 

of revised Pay Scale for the period of 01.01.2006 to 24.12.2007 

under the y1TH  Pay Commission. 

13 
	

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of the Hon'ble Tribunal. 

C. 	LIMITATION: 

The applicant further declares that the application is within the 

limitation period prescribed in section- 21 of the Administrative 

Tribunal Act, 1985. 

FACTS OF THE CASE: 

1. That, the applicant was initially appointed/ recruited to the post of 

Security Assistant of the Subsidiary Intelligence Bureau under the 

Ministry of Home Affairs, Govt. of India on 2.: .02..1982 in the Scale 

of Rs. 225- 308 per Thonth. Since then he has been serving to the 

full satisfaction of his senior officers as well as the public in 

general till date. While the applicant was serving as Security 



 

tI øk1IfllCtGtiVO Thbunai 
in 

 

Assistant, he was sent for training on Compounder Course at 

Hamedia-Hospital, .8hopal in the year 1984 and he successfully 

completed the trainirg.coursein the year 1986. Thereafter, he was 

transferred and posted as Compounder at the S.LB. Tezpur set Up 

in the year 1986 in the Scale of Pay of Rs. 1350- 2200 and he was 

Posted at various -boarder areas of the North Eastern India 

including Sikkim. 
/ 

/ 
That, on 6.01.2007 the authority, asked the applicant to give his 

willingness or otherwise, for asorption in the ex-cadre post of 

Compounder. The applicant expressed his unwillingness for 

absorption in the excadre post of Cornpounder. The respondent 

authority by order-dated 29.12.2007 reve\rted the applicant to his 

• 	parent cadre w.e.f. 24.12.2007. 

Annexure- A is the order-dated 

- 	6.07.2007. 

Annexure- B is the order-dated 

• 	 . 	29.12.2007. - 

That, the VI revised pay scale arne.into effect on 01.01.2006 as 

per recommendation of the VITH  Pay Commission and the policy of 

the Govt. of India. It implies that, the applicant was/Is entitled to all 

7  the benefits of the VITH  revised pay scale for the period of / 

01.01:2006 to 24.12.2007. 

That the applicant made representatIon to the Deputy Director, SIB 

• 	(MHA), Govt. of India lm'ph'al, Manipur for fixation of the revised 

• 	,, 	 •• 

/ 
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pay scale and payment of the arrears for the period of 01.01.2006 

to 24.12.2007 under the VIR  Pay Commission. The applicant 

apprehends that no useful purpose will be served in pursuing the 

authority in the matter which is pending before the authority. 

Annexure- C is the representation-dated 

16. 10.2008. 
5. That in O.A. No. 24 of 2009 the applicant therein prayed for similar 

relief as in the present application. The Hon'ble Tribunal by order 

dated 27.2.2009 allowed the prayer of the applicant. 

AnnexUre- D is the copy of the above order- 

dated 27.2.2009. 
E. GROUNDS FOR RELIEF (5) WITH LEGAL PROViSIONS: 

For that the applicant has been discriminated in the matter as the 

employee of the Central Govt. Similarly situated or the deputationist 

are allowed to enjoy the VITH  revised pay commission's scale w.e.f. 

01.01.2006 and as such non-payment of the revised pay scale to 

the applicant violates his rights under Articles 14 and 16 of the 

Constitution of India. 

For that, non-payment of the revised pay to the applicant violates 

the rules regarding to fixatio,n of pay on appointment to an ex-cadre 

post. 

F. DETAILS OF THE REMEDIES EXHAUSTED: 

That the applicant states that there is no other statutory and/ or 

alternative remedy which the applicant is supposed to Have 

exhausted before approaching the Hon'ble Tribunal. 

Lv& 	/' 
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MAUERS NOT PREViOUSLY FILED OR PENDING WITH ANY 

OTHER COURT: 

The applicant had not approached the Hon'ble Tribunal or any other 

Court for the same matter. 

RELIEF (S) SOUGHT: 
	 / 

it is therefore prayed thatQhe Hon'ble Tribunal be pleased to pass 

an order directing the Respondents to fix the pay Scale according to 

the VITH  revised pay scale and pay the arrears to the alicant for 

the period of 01.01.2006 to 24.12.207. 

INTERIM ORDERJF ANY PRAYED FOR: 

That, the applicant has not made any prayer for interim order. 

IN THE EVENT OF APPLICATION BEING SENT BY 

REGISTERED POST: 

The applicant declares that the application is filed through his 

advocate. 

PARTICULARS OF BANK DRAFT/POSTAL ORDER FILED IN 

RESPECT OF THE APPLICATION FEE: 

Indian Postal Order Number: 	 D . -g I 

Office of Issue : 	 61J'A4..4P. 6 0. 

Date of Issue  
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9. 	
/ 	 • 1 - VERIFICATiON - 

I, Shri P. Nipamacha 'Singh, son of Late P. Gulamjat Singh, aged 

about 48 years, at present working as Junior Intelligence Officer-I, SIB-

Chasad under SIB, Imphal, P.O. Lamphel, Manipur-795004 do hereby 

verify that the contents of paragraph 1 to 4 are true and correct in so far as 

facts are concerned and those legal points are based on information 

received from my counsel which I verily belief to be true and correct and 

nothing false have been stated and have not suppressed any material fact 

and rest are my humble submission before this Hon'ble Tribunal. 

Date: ILISIffel 

Place: 
Signature of the Applicant 

Filed by- 

Zte. 
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From Cremo :: Imphal (AD)(.) 	1  

Jo 	Civmts Bishnupur/Seni O 

No. 39/EIIMP/Dep / (1) /200 	 06.07.2007 

Enclosed please find a copy of lB Hqrs. New Delhi Menio. No. 

66/Estt(G)/2004(1)3352-61 dated 04.06.2007 regarding filling up the posts of 

Compounder by absorption from amongst the officials who are on deputation to the 

post of Compounder on transfer of service basis subject to their suitability (.) S/Shri 
P. Nipamacha Singh and Y. Bheigyachandra Singh may please give their willingness 
or otherwise to enable us. tosend their casesto lB Hqrs. 

Assireeo 
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Office fTrder 	267 Dated $.12.2007 

In pursuance of AD/G, lB Hqrs., New Delhi Memo. No. 
66/Estt(G)/2004(1)9703 dated 18.I2.2007 SfShri P. Nipamacha Si•ngh 
( JIO-I/G, PIS No. 117139 , DOB 01.03.61 ) and Y. Bhagyachandra Singh 
( JIO-II/G, PIS No. 117867, DOB 01.03.60), both continuing to the ex-cadre 
post of Compounders in IB, who expressed their unwillirgness for absorption 
in the ex-cadre post of Compounder, are reverted back to their parent executive 
cadre in the lB with immediate effect. Pursuant to this, S/Shri P. Nipamacha 
Singh and Y. Bhagyachandra Singh are reverted to the post of J1O-1/G (Pay 
scale of Rs. 4000-100-6000/-) and J1O-ll/G ( Pay Scale of Rs.3200-85-4900/-) 
respectively i.e. the posts they are holding presently in their parent executive 
cadrewith effect from 2:.12.2007. 

Office Order Book 

No. 1 1IEIIMP/PromI2007(I) 
Subsdiary Intelligence Bureau 

(Ministry of Home Affairs) 
Government of India, Imphal 

Sd!- 
Assistant Director 

Datedthe2 9 D E C 2,flji 
Copy to:: 

The ADs, G /CC/ACR!C-IV/C-V/Computer, lB Hqrs., New Delhi. 
The AD/E, SIB Kohirna. 	 ____ 

3 The RP & AO, IB(MHA) Shillong 	 tTj 7t 

The SO/A, SIB Imphal ( 2cs). 
The SB Section SIB Imphal (2cs). 
The NGO Br. 	 j J[J 
The DCIO, Civ. Senap.. 
The I/C, Civ. Chassad. 

..9Shri P. Nipamacha Singh JIO-i/G, Civ. Chassad. 
Shri Y. Bhagyachandra Singh, 310-hG, Civ. Senapati. 
S/Shri S.L. Kundu, Rose Many & Kh. Dhiren Singh,UDCs and RK 
Romita Devi & L.K. Haokip, LDCs. 
Estt. List 

13.P.Fs. 

TJ 
	 Assistant Lirector 

(.uwahati bench 
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Ftti 1 he Deputy Director 

SIB (MHA), Govt. o1lndia 	
JUN lmphql. N4anipur 

ThrouglProper Channel 	 wa hatBench 

Subject :- A humble representation for consideration of fixation of Vith 
revised pay seal including the Period w.e. f. 01-01-2006 upto 24- 
12-2007 which I served as copounder before I was reverted back 
tomy parent.cader as a JiO-1/G with efect form 24-12-2007 

Sir, 
With due respeci, I beg to state that the following foryou kind consideration and favor-

able action please. 

1 was appoinented as SA/G of the SIB on 02-02499A while I was serving as SAIG I 
was sent to Hmedia Hospital Bhopal. to undertaken aTrining course of compounder official 
circular dated 15-06-1984 issued by I.B. Head quarter( New Dahlia). Iliad successfully com-
pleted the said training course in the year of 1986. 

As soon as .1 had completed the above course, I ws iransfered/ posted as compounder 
tt SIB Tczpur sctu in the year of l96 itself. Sr 	tha! vvvs serving as compounder about 
21 years in the Border areas of North Eastern State like. ?.runachal Pradesh and Manipur. 

But only after completion of2 1 years ofservice as compounder, lB Head Quater vide 
letter No. 39/E/IMP/Dep/(I)/2007-645 asked me on Option whether I was willing to be ab-
solved as compounder of revert hack to my parent cadre. A copy of the same as enclosed as 
annuxutre (I). with reference to that circular I submitted my willingness to revert back to my 
parent cadre as JlO-I/G. After that 113 Head Quater issued &n order on 28-12-2007 revetted as 
executive/ parent cadre wef 24-12-2007. (Copy of the same order is enclosed asannuxetre 
(II) 

That I was rendering service a compounder upto 24-12-2007 since 1986 and enjoyed 
the pay of Rs. 6625/- per month just before releiving me from the post compounder. As I have 
already rendered my service as a compounder, the question of drawing excess pay does not at 

/ all arise.  

That the VIth reved pay sàIé intdeffecon I st Januaty 2006 as per recomniendation 
of VI th pay commission and theolic' of the Govt. ofinda. It eniplies that I am entitled to all 
the benefits including the areas Of pay which is supposed to be enjoyed by mefor the period 
01-01-2006 to 24-12-2007 in the capacity of a compounder for which I rendered service 
during the said period, the areas of pay after 24-I '2-2007 till that is something I am entitled to 
enjoy as itO-hG 

1l 

-rP.0 e.c47 
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(6) 	That on 25-09-2008, the Deputy Director SIB Imphal issued an orderNO. 337 . where by 
me scale of pay was fixed w.e.f 24- 12-2007, the day I was reverted back to my parent cadre from 
deputation cadre. (A copy olthe office order is annexed where in after as Anneutre (III). 

The very office ordcr above referred really surprised me as my legally entitled right has 
been forfeited by the oftic-e order. As per service rule, pay fixation is to be made on the basis 
of the pay actually drawn during a particular period. The pay fixation for the period 01-01-
2006 to 24- 12-2007 is to be made in accordance with the revised pay scale of a compounder 
whereas that of the period 25-12-2007 till date isto be fixedin accordance with the revised 
pay scale of JIO-1/G. However in my case, the pay fixation for the period 01-01-2006-24-12- 
2007 was wholly ommitted, here by causing sock and surprised on my part. 

In the aforesaid premises, you good self is requested kindly to look into the matter and 
consider the fixation of pay for period 01-01-2006-24-12.2007 during which I- render ser -
vice as a compounder for the ends of justice and to avoid legal complicacies. 

For this act oikindness, I shall be remained and greatful to :/ou forever. 

Thnk you 
Dated Chassad 	. 	- 

Yours faithfully, 

P. Nipamàcha Singh 
JIo-1/G- 

PISNo. 117139 

/ 	 - 	 - 	--.-. 	 - 
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of. 	27th Di' of F( b 	200 

Ti-TE UONBLE SIIRi r\i:\NOFL\NJAN MO1-L\NTY. \'CE CJ1AiR\1AN 

Shri YungIhoin I3hgya Chancira Singh - 
Son of V. Amuvaima Singh. 
Resident. of Kakching Mayai 1ikai 
\'Vard No. 1 P.O. Icakching Bazar. 
Manipur - 795103. 	 0 

At present working as 
Junior intelligence Officerl 
S.I.13 -- Chandel. under S.I.B. Lmphal. 
P.O.Laniphel. 
J.iiip h 	 ApI)Iicant: 

By Advocate Dr N.K. Singh 

-Versus- 
Uvor of Irtdia Rspresearv+#eA by 

1. 	Assistant DirectoriG. 
1 

• 	.L U 	L 	1.". 

35 S.P. Marg, New Delhi 
Piir 110021. 

Dep uty Director 
S1B'(MHA) imphal 
Oot of India r 

• 	
P.O. Lanphe1, Centril Athrntr 

trhph1i79)004. 
• 	 a, 

 

JUN 	20u 
Joint Director 
SIB (tETA) Shi1101.1. 	. 

• Uovt. of India. ruw"ahati Bench 

P.O. Labaii, Shillong 
NI eg ha  layn . 
I:ui 7 9001. 

Joint Director 
SIB (M}L\) Icohima. 
Govt. of India. 
P.O. Icohiina, Nagaland 
1131 797001 . .epondcnt.s 

By 	Ix E. Das, Addl.C.G.S.C. )7 

'TPk 	2' 
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MANO \NeIAN MOIIANTI Y (V G 

Applicant Y.Bha Chantha Singh claims t.h. he is a 

Security Assista.n.L of Subsidiary Intelligence l3ureau of Mihistry of 

Home Affairs of Govt. of India since 25.0 1.1982; that he was sent to 

- obtain Compounder Coursell'raining at Hamedia Hospital/Bhopal 

during 1981: that he was posted as Compounder (an excadre post) at 

S.I.B.Tezpur (that was set up in the year 1986) in a different/higher 

iay scale and that he was posted (on transfer) at. various boarder areas 

of North. Eastern India including Sikkim. He claims further that on 

being asked. on 06.07.2007. to give his villhigness to be absorbed in the 

ex.cadre posl. of Compounder he expressed his uivvilhingness and that, 

in 1 lie saki premises. he was reverted back to his parent ca(1:re with 

e1Tht Iron) 21 .12.2007 vide an order dated 20.12.2007. 

It has been pointed out that pay of Compoinde.rs have been 

revised with effect from 01.01.200.6 (in terms of Vith Pay Commission 

1ei>ort )  I)V the (ovt of India atid . as such. t1i: .\.pplicau 1. is ('uti tied to 

get the l)ene!its of the said 1Y revision (for the period from 01.01.2006 

to 24. 12.2007) in the pay scale enjoyed by him as a Compounçler. Under 

the (jovt, 1*11SIT1,101011S, 40% of the differential arrear ((hr the 1)eriod 

01 .0 i .200(. to 24. 12.2007) should be disbursed to him l)ek)re end or 

Maich 2009. It has been alleged that despite hs representation dated 
4. 

00. 10.2008. the Applicant has not vci been given the benelit. of the said 

i'Y reiI(.) 	((hr the period between 0 1 .01 .200G I () 2 I. I 
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hence, the Applicant has P1)roached this Tribunal with the 1)rOselit 

Applicatioll filed under Sect ioi. 10 of the Admtiisti'atjvc 

Tribunals r\.ct;. 1985. 

J. 	 In para 9 of his representation (lated 06.10.2008, the 

Applicant has stated as ui.dor 

That on 25.09.2008. the Deputy Director, SIB 
Jrnphal issued an order being No.337 whereby my 
scale of pay was flied w.e.f. 23.12.2007, the day I was 
reverted back to my parent cadre from deputation 
cadre. (A copy of the office order is annexed 
wheri,na.fter as Annexure AIG). 

The very office order above referred really 
surprised me as my legally entitled right; has been 
frfeited by the offipe order. As per service rules, pay 
fixation is to be macic on the basis oft he pay actually 
drawn duruig a particular period. The pay fixation 
for the period 01.01.2006 to 24.122007 is to be made 
in accordance with the revised, pay scale of a 
cotripouncler whereas that of the period 25.1 2.2007 
till date is to be fixed in accordance with the revised 
pay scale of J101111G and JlOI/G. Ilovever, in my 
case, the pay fixation for the period 01 .01 .2006 to 
21.12.2007 vas shollv omitted, hereby causing oc1c 
and surprised on my part. 

In the aforesaid premises, your goodseif is 
requested kindly to look into the matter and consider 
the fixation of pay for the period 01 .01 .2006 to 
24. 12.200 7,  during which I render service as a 
Compounder for the ends of justice and to avoid legal 
complacacies. 

For this rct of kindness, I as duty bound shall 
e'er pray. 

pp1icant was drawing his pay in a distinct paya1e 

0 01 20Y " 1 12 2007 md il I h t pa 'c do 

has beozi revised upwards (iii terms, of the Report of Vith P)y 

Corn mission) v i tli eFTh't. ('I- o 111 0 1 .0 1. .2006, t hen. certainly, the App) leant 

is entitled to get the 1)enefjt of the said pay revision from 01 .01 .2006 1.0 

21. I 2.2007 and. accordingly. the appropriate authority shon Id fix ,  his  

— 	 - 
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pay with elTect. from 0 .01.2006 to 2 t. 12.2007 and r lea: 	O% Of 1 he 

di IThreniia I ainou n t Of artear (in !tvour Of the \j ) 1)l 1 (lnt.) by end.. of 

March 2009 alid release rest 60% of the same after I\larc'h 2009. 

Since it is the positive case of the Applican that his 

representation dated 06.10.2008 is still pending with the authorities; 

without. any waste of time, this case is hereby disposed of with direction 

to the .ponde t to act promptly to l'x the pay of the Appijeant with 

effect from 01.01.200(3 (to 24.12.2007) in the post of Compowider, as 

due and acl,m.issibli under-the Rulea and Govt. instructions., anti to 

release -10% of the differeiitia.i arr ear to him during this financial yeu' 

2008-09 (and' release the rest. 60% in' the next financial year) oii 

consideration of his represeut.ation dated 06.10.2008. 

G. 	\rj.h the above observations and directions, this case 

stands disposed of. 

7. 	Send copies of this order to the Applicant and the 

Respondents (along v ith the copies of this Original Applica(.ion) in the 

address given uìi the O.A. and flee copies. of this order be also supplied 

ii Dr NJc.Siiigh, learned counsel fc'r the .'\pplicant and to Mr K.Das. 

1cu nod Add].. Standing counsel fr the Union of India to whom a copy 

of this Original Application has already been supphei:i. 

Sd/- 
MR. MOHANTY 

VICE CHAIRMAN 

/ 
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